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This is an application for bail filed by Rehman Ali @ Rihan

Ali, Eunus Ali, Abu Bakkar @ Abu Akbar, Baser Ali, Abdul Kalam @

Kalam Ali, Abdul Mannan @ Mannan Ali, Billal Ali and Nabi Ali

seeking pre-arrest bail in connection with Kalaigaon ps case

No.51/2020 UIS 379l4z9l149 rpc.

I have heard the rearned rawyers appearing for both sides

and also gone through the case record.

The case diary, as called for, has been received.

The learned counsel appearing for the accused/petitioners

submitted that the present petitioners were not involved in the
commission of alleged offences. According to learned counsel, the
very allegation in the FIR suggests that the names of the present

accused/petitioners have been impleaded only on suspicion.

Therefore, learned counsel contended that it is a fit case to grant
pre-arrest bail to the accused/petitioners.

Having considered the submissions made and on
consideration of the contents of the FIR, it appears that on

2.6.2020 one Tarun saharia of village Bananguri under Kalaigaon

PS lodged an FIR alleging that on 3o.5.zozo the accused persons

namely, Md. Baser Ali, Md. Siddique Ali, Md. Eunush Ali, Md. Abu

Akbar, Md. Rihan Ali, Md. Mannan Ali, Md. Kalam Ali, Md. Billal AIi,

Md. Nabi Ali, Md. Ikramul Hoque, Shyamlal Marak, Jakkus Marak

and saidur Ali allegedly captured an ox and killed and consumed

it by the accused persons. Hence the case,

Present:- Sri C.B, Gogoi,
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ORDER

During the course of investigation, porice visited the prace

of occurrence, recorded the statement of witnesses and found in
investigation that the ox in question was, in fact, kiiled and
consumed by the accused persons named in the FIR. Arrested
accused Mahruddin and Nurur Isram categoricafly stated in their
statements before porice that on the day of incident with the herp
of Garo persons, accused Baser Ari, Sahidur Ari, Eunus Ari, Abu
Akbar etc. of viilage Barjhar brought the ox to the Barjhar viilage
and killed the same and shared the meat among themserves.
Accused Nurul Isram arso stated that accused Baser Ari, Bilar Ari,
Nabi Ali alongwith shyamrar Marak, Jakush marak etc. were
involved in killing and eating the Ox named in the FIR.

As it appears, there is clear evidence of killing and eating
the meat of Ox belonging to public.

Section 4Zg of IpC prescribed punishment upto
imprisonment for a term which may extend to 5 (five) years or
fine for killing, poisoning, maiming etc of Elephant, Camel, Horse,
Mule, Buffalo, Cow or Ox etc.

Since there is formidabre evidence against the accused
persons of having been involved in the alleged crime, this court do
not find any force in the contents of the rearned counsel
appearing for the accused persons.

In the result, this court is of the clear view that this tis not
a fit case for granting the benefit of pre-arrest bail in favour of the
accused persons.

In the result, the bail petition stands rejected.

Let case diary be returned in closed cover.
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